ACT No, XXIX or 1858.

PAssep BY THE Liersative Councin oF INpra.

_ (Received the assent of the Governor General on the 31st July 1858.)

An Act for the relief of persons who, in consequence of the recent disturbanees,
hawe beep prevented from instituting or prosecuting suits or appeals in the
Civil Courts of the North- Westem Provinces wzz‘?mz the time allowed .
by law.

WHEBDAS during the recent disturbances, many of the Civil Courts in the
North-Western Provinces were compelled"to suspend their
v sittings for. cons1demb1e periods ; aiid whereas, during this
mterval the tlme allowed by law for . institi ing and prosecuting original suits

, o provide relief for
 the plamtlffs and appella ts ited .a:s,: foll'OWs —

Preamble -

_'[___he 10th May 1857 the sittings in any
A : 1t in the ‘North-Western Provmces may have
fOI'F ﬁﬁ;&?%ﬁ%ﬂgﬁ been sus ended in' consequence of the disturbed state of
outing certain suits and. . the countr;y,- it ~shall be competent to such Court to

appeals in. consequence of

 the suspension of the sit:  peceive andé try, or to re-admit. any original snit or
. ;tmgs of the Civil Courts

I Whenever,

appeal within . its Jurlsdlctlon in which the period
‘allowed by - laW for instituting or prosecuting the same may have ex-
pired during the time that the s1ttmgs of such Court were so suspended, pro-
vided that the plaintiff’ or appellant, according as the case may be, shall pre-
' sent
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sent his petition of plamt or appeal, or, if the suit or appeal shall have been
previously instituted but shall have abated for want of prosecu’mon shall make
an application for the re-admission of the same within the perlod of three .
months from the date on which the principal Civil Court of original jurisdic-
tion in the District shall issue a procla mation, copies of which shall be affixed
in some conspicuous, place in the several Courts and in the Office of the Collect-

“or.and Magistrate of the District, notifying that the Courts of the Dlstmct or

such of them as it is intended to re-establish, have resumed their sittings.

- 1L In like manner any Civil Court in the North-Western Provinces may
Turther time allowed Teceive and try, or re-admit any original suit or appeal
for prosecuting certain " in which the period allowed by law for instituting or pro-
suits and appeals in con- o, ‘ .
sequence of t]}lle éhi‘ﬁctglty secuting the same may have expired subsequently to
o fosss o the Lonr the said 10th May 1857, if it shall appear to the

satisfaction of such Court that the plaintiff or appellant in such suit

“or appeal was precluded from instituting or prosecuting it within the limited

period, owing to the disturbed state of the country Whereby acgess to such -
Court was rendered’ dangerous or dlfﬁcult prov1ded that the plaintiff or appel- -
lant, according as the case may be, shall present his petition of plaint or appeal,
or, if the suit or appeal shall have been previously instituted but shall have
abated for want of prosecution, shall amake an application for the re-admission

'~ of the same Wlthln three months from the passma of this Act or from the time

when the cause aboye stat_ed shall .cgas_e ‘to. exist.

III.  If the apphcatlon be for th" :xdmié‘sion of a -spécial appeal, the appel-
Application for admis: - lant. may present: his application either in the Sudder

sion of special appeals to Court, or in the:Gourt from whose decision the appeal is
,made.zfo_rrtra,v' :

, 1ssiou to the Sudder Comt

IV The petm‘on of plamt or appeal in. any orlglna.l suit or regular or

. : - special appeal falling, within the provisions.of this Act,
ne?::::f;_ in whai cases which may be 1nst1tuted, for the first time, under Section .
' - - I or Section II, shall be written on stamp paper of the
value prescribed for regular suits and appeals ; but an application for the re-

"admission of an original’ suit or appeal, which shall have been previously insti-

tuted but shall have abated for want of prosecutmn, may be written on plain paper.
| V. No
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- V. No original suit or appeal, which may have been instituted or re-
Suit instituted after 8dmitted in any Civil Court in the North-Western Pro-
10th May 1857 not to be  yinces subsequently to the said 10th May 1857, shall be

dismisged if the time al- - o TSR .
lowed by law for its insti- ~ liable to be dismissed, nor shall any decision passed in any

iéﬂ?‘l’itthﬁgseﬁf ‘iiﬂ gc}lulﬁ such suit or appeal be reversed on the ground that at the
were suspended. date of its institution the pgnod allowed by law for the
admission of the suit or appeal had expired, or that the swit-or appeal had
abated for want of prosecution (accordmg as the case may be) ; if, at the time
the period allowed by law for instituting or prosecuting such suit or appeal
expired, the sittings in the Court by which it was cognizable, or in which it
"was pending were suspended, or access to such Court was rendered dangerous

or difficult by reason of the disturbed state of the country.

VI. For the purposes of this Act, the certificate of the Zillah Judge that
Certificate of Zillan the sittings in any Court within his jurisdiction were sus-
Judge to be conclusive ponded or that access to any such Court was rendered
evidence of the suspen- ’ ) . L ) .
“é"iir%f gbhe sittingsof the dangerous or difficult, owing to the disturbed state of the
) C .
‘country during any particular period, shall be “deemed

conclusive ewdence of the fact. a

'VIL This Act may be extended by the Governor General in Couneil, or
- by the Executive Government of'a any Pres1dency or place, ‘

- Extension of Act. .
~ to any Dlstmct w1thm the hmlts of the1r respectxve juris-

dlctlons




